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Final ORDER NO.      63398-63407/2018 

 

Per : Ashok Jindal 

 
 The appellants have filed these appeals with a delay of almost 

651 days and seeking condonation of delay on the ground that 

initially against the impugned order, the main party went to the 

Hon’ble High Court of Punjab & Haryana who set aside the 

adjudication order, thereafter, the Hon’ble High Court has recalled the 

order and direct to the main party to approach this Tribunal, 
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therefore, the appellants have filed these appeals before this Tribunal 

with a delay, in that circumstances, it is prayed that the delay is 

condoned.  

2. We heard the Ld. Counsel for the appellants. It is a fact on 

record that the appellants before us have not challenged the 

impugned order before the Hon’ble High Court of Punjab & Haryana 

and remained silent and opted not challenged the impugned order. 

After order of the Hon’ble High Court in the case of main party 

wherein it has been held that the main party can approach to this 

Tribunal, the appellant approached this Tribunal and filed these 

appeals with a delay. The appellants have failed to explain why they 

have not challenged the impugned order before this Tribunal in time. 

As the appellant neither approached to the High Court and nor 

approached to this Tribunal in time, in that circumstances, there is no 

satisfactory explanation to condon the delay of 651 days. It is 

pertinent to mention that the Hon’ble High Court has not passed any 

order in case of the appellant, therefore,, the appellant can not take 

the benefit granted to third party. 

  In these terms, the applications for condonation of delay are 

dismissed, consequently, the appeals filed by the appellants are also 

dismissed. 

(Order dictated and pronounced in the open court) 

 

 
Anil G Shakkarwar  

Member (Technical) 

       Ashok Jindal 

               Member (Judicial)  
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